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CENTRAL AUMINISIRATIVE TRIBUNAL,

JABALPUR BENCH, JABALPUR

CIRCUIT COURT ar INUORE

Original Application No. 709 of 1997

Indore, this the 12th day of May 2003

Hon'ble Shri R.K, Upadhyaya - Administrative Member,
Hon'ble shri A.X. Bhatnagar - Judicial Member,

1.

3.

6.

(By

e

Shri vijay Singh, s/o0, sh.
Shreechang, Age 39 years,
PoW.I.(i11), (South) Ratlanm,
Under CePoW.I (South). R/Oo
E=3/a, 014 Rly. Colony, Roag
No, 05, Ratlam (MeP, ),

Shri akhilesh Chandra Dubey,

S/o. sh. R.C. Dubey,

Age 33 years, P.W.I. (R.T,) Ujjain,
under COP.W.IO (South) Ujjain,

- R/o0. 144/&-Railway Loco Colony,

Ujjain (4.pP,);

Shri anil Jay, S/o. &h. Heeralal Jay,
Age 30 years, PoW.I. (R.T,) Ratlam,
under C.P.W.I. (South) Ratl'dm'

R/o, 900/, New Railway Colony,

Road No., &, Ratlam (Mopo)o

Shri Gurumukh Saran Shrivastav, S/o0.
sShri ¢,s, Shrivastav, fage 32 years,
PoW.I.(111), Mandsour, R/, E/9,
Railway Colony, Mandsayr (M.P,),

Snri Avneesgh Yadav, s/o, Shri o.c, Yadav,
Age 33 years, PeW.I.(III) Posted under
P.Ww.I, Bhilwaras of Ratlam Rajil Division,
R/o. Railway Colony gr, Ko, C&W/E-26,
Chanderiya, Listt, Chittorgarh, (Raj.),
Permanent Addressw27, Kshapnak Marg,
Freeganj, Ujjain (M.p,),

Shri Veeriji Bhaj Pargi, s/o, Shri Kalji

Bhai, P,w.T, Cr-III, age 34 ¥ears, Posteq
at Rly, Station Piplog, under CePoW.I
Piplod of Ratlam Raji] Division, R/o,

Quarter (P.W.I.) Rly Statieopn Piplog,

Panchmaha} (Gujrat),

Advocate None)

Versus

Union of India, Acting through,

Divisiongl Rail Mamager (W.R. ),
Ratlam (IVI.P. Je

By advocate - Shri v,1, Mehta)

AQElicants

ResEondent
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ORT & R (Oral)

By R.k, Upadhyaya, Administrative Member :-

None appeared on behalf of the applicant today. Even
on earlier occassion on 18/02/2003 nobody was present on
behalf of the applicant. Respondents vide their application
dated 02/08/2002 has stated that the application of the
applicant has become infructuous as the Railway ‘Board on
its own has decided the matter. In view of the assertion
by the respondents, this original application is dismissed

as infructuous, without any order as to cost.
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(A.K., BHATNAGAR) (ReKe UPADHYAYA)
JUDICIAL MEMBER ADMINISTRATIVE MEMBER
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